14

BENGALURU | WEDNESDAY, 21 MAY 2025 Business Standard

FORM NO. INC-26

[Pursuant to rule 30 of the Companes (Incorporation) Rules, 2014]
Change of registered office of the company from one state to another

BEFORE THE CENTRAL GOVERNMENT, REGIONAL DIRECTOR,

SOUTH EAST REGION, HYDERABAD
In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and
clause (a) of sub-1ule (5) of ule 30 of the Companies (Incorporation) Rules.2014
AND

IN THE MATTER OF CIPY CREATIVE WORKS PRIVATE LIMITED
(CIN-U92412KA2017PTC108102
HAVING ITS REGISTERED OFFICE AT: NO 91 ZND MAIN NEW THIPPASANDRA

POSSESSION NOTICE
(for immovable property)
Whereas,

POSSESSION NOTICE
(for immovable property)
Whereas,

ITALLTD (formerly L
LIMITED) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) (*said A
of powers conferred under Section 13 (12) of the said Act read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 (‘said Rules") issued a demand
notice dated 28.08.2024 calling upon the borrower(s), the guarantor(s) and
the B AND GIRIJAMMA against LAN No.

andin exercise

HAL, 3RD STAGE, BANGALORE,

Notice is hereby given to the General Publlc that me Company proposes to make
application to the Central Government (Regional Director, South East Region,
Hyderabad) under Section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in terms of the special
resolution passed at the Extra Ordinary General Meeting held on 25th April, 2025 to
enable the Company to change its Registered office from the *State of Karataka' to the
“State of Maharashira’

Any person whose interest s likely to be affected by the proposed change of the
Registered Office of the Company may deliver either on the MCA-21 portal
(www.mca govin) by filing investor complaint form or cause to be delivered or send by
registered post of hisiher the nature of hisher
interest and grounds of opposition to the Regional Director, South East Region, at the
address, 3rd floor, Corporate Bhawan, Bandlaguda, Nagole, Tattiannaram Village, Hayat
Nagar andal, Ranga Ry it yerabad 500068, Telangana, wiin 14 dys of
the date o Py tothe applicant Company at d
ffcsadiress asmeriionedcbove

For and on behalf of
Cipy Creative Works Private Limited
Sdi-

Roshan Subash Cipy
Director | DIN: 06954414
Add: Plot No 11, Ritu Bungla, Green Park Society,
Aundh Road, Anand Ban Club, PO Ganeshkhind,
Haveli,

Date: 19.05.2025
Place: Pune

HHLBAG00265506 to repay the amount mentioned in the said notice being a
sum of Rs. 36,61,958.37 (Rupees Thirty Six Lakhs Sixty One Thousand Nine
8.08.

the said Facility with mnner interest merean and penal interest from 29.08.2024 till
payment/ realisation,

LT 2sINDIABULLS HOUSING FINANCE
LIMITED) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) (‘said Act’) and in
exercise of powers conferred under Section 13 (12) of the said Act read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 (*said Rules”) issued a
demand notice dated 11.11.2021 calling upon the borrower(s), the guarantor(s)
and the mortgagor(s) JAISHANKAR B AND GIRIJAMMA against LAN No.
HHLBAG00321114 to repay the amount mentioned in the said notice being a sum
of Rs. 10,64,448.35 (Rupees Ten Lakhs Sixty Four Thousand Four Hundred
Forty Eight and Paise Thirty Five Only) as on 08.11.2021 in respect of the
said Facility with further interest thereon and penal interest from 09.11.2021 till

And whereas subsequently, SCL has vide Assignment Agreement dated
30.09.2024 assigned all its rights, title, interest and benefits in respect of the debts
due and payable by the borrower/guarantor(s)imortgagor(s) arising out of the
bySCL

underlying securities to Asset Reconstruction Company (India) Limited acting
inits capacity as Trustee of Arcil-Trust-2025-007 (“Arcil”) for the benefit of the
holders of Security Receipts. Therefore, in view of the said assignment, Arcil now
stands substituted in the place of SCL and Arcil shall be entitled to institute/
continue all and any against the

[ ) the date of receiptof
And whereas subsequently, SCL has vide Assignment Agreement dated
30.09.2024 assigned allts rights, ttle, interest and benefits in respect of the debts
due and payable by the borrower/guarantor(s)imortgagor(s) arising out of the

the

underlying securities to Asset Reconstruction Company (India) Limited acting
i its capacity as Trustee of Arcil-Trust-2025-007 (“Arcil”) for the benefit of the
holders of Security Receipts. Therefore, in view of the said assignment, Arcil now
stands substituted in the place of SCL and Arcil shall be entilled to

Jmortgagor(s) and to enforce the rights and benefits under the
including the enforcement of security interest executed and created by the

The borrower/guarantors/mortgagor(s) having failed to repay the said amounts to
Arcil, notice is hereby given to the particular

all and any against the
mortgagor(s) and to enforce the rights and benefits under the financial documents
including the enforcement of security interest executed and created by the
borroy

and the public in general that the undersigned being the Authorized Officer of
ARCIL has taken Symbollc Possession of the secured assets described herein
him/her under (4) of Section

the said Rules on 15.05.2025.

below
130ff

Form A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptey Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ABACO SYSTEMS (INDIA) PRIVATE LIMITED

[Name of Corporate Person Abaco Systems (India) Private Limited
Date of Incorporation of

Corporate ngon 22nd August, 2016

Aty UnderWich Caporat
Person is incorporated
Registered

(Corporate Idently Number of
(Corporate Person

Registrar of Companies, Bangalore

=

U74999KA2016FTC095905

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general
are hereby cautioned not to deal with the below mentioned secured assets and
any dealings with the secured assets will be subject to the charge of Arcil for a
sum of Rs. 39,64,998.84 (Rupees Thirty Nine Lakhs Sixty Four Thousand Nine
Hundred Ninety Eight and Paise Eighty Four Only) as on 17.03.2025 in respect
of the said Facility with further interest at contractual rate from 18.03.2025 till
payment / realisation together with all incidental costs, charges and expenses
incurred

The borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the

The having failed to repay the said amounts to
Arcil, notice s hereby given to the borrower/guarantors/mortgagor(s) in particular
and the public in general that the undersigned being the Authorized Officer of

ARCIL has taken Symbolic Possession of the secured assets described herein

under Sub-Section (4) of Section
13ofthe said Actread with Rule 8 of the said Rules on 15.05.2025.

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are
hereby cautioned not to deal with the below mentioned secured assets and any
dealings with the secured assets will be subject to the charge of Arcil for a sum of
Rs.12,26,304.56 (Rupees Twelve Lakhs Twenty Six Thousand Three Hundred
Fourand Paise Fifty Six Only) as on 17.03.2025 in respect of the said Facilty with
18.03.

further together

th h

Sub-Section (8) of Section 13 of the said Act, in respect of i

* attention is invited to the provisions of the
Sub-Section (8) of Section 13 of the said Act, toredeem

Government of Jharkhand
Department of Information Technology

and e-Governance
3" Floor, Jharkhand Mantralaya, Dhurwa, Ranchi-834004

Cancellation Notice

This is to inform you that tender reference no.
ASA/MPLS/1/2025-UID/001 and Advertisement
PR.No. 350541 have been cancelled.

Sd/-
Joint Secretary,

PR 352998 Information Technology(25-26)p  DOIT & e-Gov.

OFFICE OF THE
EXECUTIVE ENGINEER.
MINOR IRRIGATION DIVISION, GARHWA

rocurement Tender Notice
Two Envelope System
Tender Reference No:-
WRD/MID/GARHWA/B.D./S.L.I.-04/2025-26
Letter No:- 321 Date:-19.05.2025
Consiucionof HartaSolar Lifl
Irrigation Scheme, Village-

Panchyat- Fakiradih, Borke
Bhandariya, Distiret- Garhwa

1 Name of Work:

2 Estimated Cost (Rs.) [ 1.10.76.600-00
3] Costoftenderdocument (Rs) Rs. 10,000=000nly (non- refundable).
4 Eamest Money Deposit (Rs.) Rs. 1,11,000=000nly.
5 Time of Completion 335 Days
{6 Modeof Submission of ender | Onfine through
Dateof Publicationof Tender on Date:02.06.2025, Time-
7 0 PM
Last Date/Time for downloading | Date: - 18.06.2025,Time :- 04.00 PM
8 of bidding docurens and
“Tender on Website
[y Submission m Tcnd«.r Feeand |Start Date:- 02.06.2025, Time-4.00PM
Last Date:-18.06.2025 Time:-4.00 PM

10] Technical Bxd Oanlng Date
il Officer Inviting Bids

|Date:-19.06.2025, Time: - 04.00 PM
Exccutive Engineer Minor
Irrigation Division Garhwa

[Address of the Registered Office
land Principal Office (If Any) of
(Corporate Person

Registered Office: Bhoruka Tech Park, 384
Fir,, Mahadevapura, Hoodi, Sy No.27/1(P),
2112(P) & 31(P), Ward No.1, KR Puram
Bangalore-5

DESCRIPTION OF SECURED ASSETS

ALL THAT PIECE AND PARCEL OF THE MUNICIPAL NO. 33/1, OLD NOL 33,
NO. 109, PID NO. 38-15-33/1, SITUATED AT 1-B, MAIN ROAD,

Liquidation Commencement Date
of Corporate Person

Name, Address, Email Address,
Telephone Number and the
Registration Number of the:
Liquidator

19" May, 2025

C. Dwarakanath

No.31, Vidya Bhavan, 3rd Floor, Rear Block, Opp.
Karanji Anjaneya Temple, West Anjaneya Temple
Street, Basavanagudi, Bengaluru — 560004

Reg. No: IBBI/IPA-002/IP-N0O711/2018-
2019/12318 Email: dwarakanath.c@gmail.com
Tel: 080-41203012

8 | Last Date for Submision of Caims 20" June, 2025

KALYAN NAGARA, BANGALORE, NEW COMES UNDER THE BBMP WARD NO.
38, PRESENTLY WITHIN THE LIMITS INBBMPAND BOUNDED ON:
EASTBY :PROPERTY NO. 33 WESTBY : PROPERTY NO. 32
NORTH BY : PROPERTY NO. 34 SOUTH BY : ROAD
MEASURING EASTTOWEST 20 FEET, NORTHTO SOUTH 30 FEET

Sdr-
Authorised Oﬂlcer

Date :15.05.2025
ORE

Notie & hereby glven that the Abeco Systoms (Indl) Private Limited
o

upon to submit the proof of their claims, on or nevure i June, 2025 to the
liquidator at

Al other stakeholders may submit the proof of claims in person, by post or by
electronic means.
false or

Sd/- C. Dwarakanath
Date: 21/05/2025 Liquidator of Abaco Systems (India) Private Limited

Place: Bengaluru

IBBI Reg. No.: IBBI/IPA-002/1P-N00711/2018-2019/12318

EDELWEISS ASSET RECONSTRUCTION CO. LTD.

© Feinets

CIN - U67100MH2007PLC 174759
Edelweiss House, Off C.S.T Road, Kalina, Mumbs:
APPENDIX IV
See rule 8(1)] POSSESSION NOTICE
Whereas, the authorized offcer Edelweiss Asset Reconstruction Company Limited (Acting
Trustee of EARC Trust S and
of Financial Assets and Enforcement of Security nterest. Acl 2002 (54 of 2002) and in exercise
of powers confered under section 13(12) read with Rule 3 of the Securiy Interest (Enforcemen)
Rules, 2002, issued demand notice dated October 04, 2024 calling upon the Borrower
Krishna Enterprises (Housing and Infrastructures) India Private Limited (Borrower and
Mortgagor No. 1), Mr. R. Sunilkumar (Personal Guarantor), Mr. Ravi Anilkumar (Personal
Guarantor), Mr. M. Manickkam (Mortgagor No. 2), Mr. Prakash Gangawani (Mortgagor No.
3), Mrs. Meena P (Mortgagor No. 4), Mr. Bajaj Deepak (Mortgagor No. 5) & Mrs. D. Dimple
(Mortgagor No. 6) to pay the amount mentioned in the said notice being a sum of Rs.
87,36,68,496/- (Rupees Eighty-Seven Crore Thirty-Six Lakhs Sixty-Eight Thousand Four
Hundred and Ninety-Six only) as on September 30, 2024 along with further interests, costs and
expensed thereon within 60 days from the date of receipt o said nofice.
The Borrower having failed o repay the amount, notice is hereby given to the Borrower,
Mortgagoris, Guarantorls and the pubiicin general that the undersigned has taken possession of
the secured assets more specifically described herein below in exercise of powers conferred on
him under sub-section (4) of section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 14th day of May, 2025.
The borrower, quarantors and mortgagors in particular and the pubhc ingener I ety -
tioned not o ) charge
of Edelwelss Asset Reconstruction Company Limited (Acting in ts capaclly Tt
EARC Trust SC- 401) for an amount of Rs. §7,36,68,496/- (Rupees Eigl
Thirty-Six Lakhs Sixty-Eight Thousand Four Hundred and Nmely-six only) as on
‘September 30, 2024 along with further interests, costs and expensed thereon.
The borrower's attention is invited to the provisions of sub-section (8) of section 13 of the Act, in
respect o the time available, to redeem the secured assets.
IPTION ECT KRISHNA SHELTON (“PROJECT 1"
1. All right title interest of Mortgagor No. 1 in respect of (i) all that piece and parcel of land o
ground admeasuring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal
khata no. 129/121 situated at Katigenahli Village, Jala Hobi, Bangalore Norih Taluk, forming a
part of the Project Land 1, (ii) and the buildings/ structures constructed/ being constructed/ to be
constructed on the aforementioned land admeasuring 1 acre, (i) al right title interest of the
Mortgagor No. 1 in respect of the units specified in Annexure | hereto TOGETHER WITH all build-
s consuctons and sucre hereon o o nsod unis and st/ consice
rto standing or

attached or shall at any time hereafter during the oununuance of the security hereby constituted
be erected and standing or attached to the aforesaid lands and premises or any part thereof and
al fumiture, fistures, fitings and alltrees, fences, hedges, ditches, ways, sewerages, drains,
waters, water courses, liberties, privileges, easements and appurtenances whatsoever to the
aforesaid lands or any part thereof belonging to or in anywise appertaining or usually held, occu-
pied, enjoyed therewith orreputed to belong or be appurtenant whether thereto or any part there-
of whether presently in existence or inthe future belonging fo o in any way appurtenant thereto
AND ALL the present and future FS| (floor space index) available to said Project Land 1 or grant-
ed by authoriy including the transferable development rights (TDR) whether presently in exis-
tence or in the future belonging to or usually held, occupied or enjoyed therewith or expected to
belong or be appurtenant thereto; AND ALL the estate, right, e, interest, property ciaim and
demands whatsoever of the Mortgagor No. 1 into and upon the same which description shall
include all properties of the above description whether presently in existence, constructed or
acquired hereinafter and al rght, ttle and inerest of the Morlgagor No. 1 in respect of the
fltslunits descrbed in Annexure:
2. Al right, title, interest, benefits, entitiements (both present and future) of whatsoever nature
including development rights of Mortgagor No. 1 n respect of () all that piece and parcel of land
admeasuring 1 acre 33 quntas bearing survey no. 153/1 (Old Survey No. 153) having municipal
khata no. 129/121 situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a
part of the Project Land 1; (i) all ts right, ttle, interest, benefits, entitiements (both present and
future) of whatsoever nature in respect o the buildings / structures constructed/ being construct-
edto be constructed on such portion of land admeasuring 1 acre 33 guntas; in terms of the Joint
Development Agreement dated November 10, 2008 bearing registration no. 2052 of 2008-09 exe-
cuted by and between Mortgagor No. 2 and the Mortgagor No. 1; (i) and all ight tille interest of
the Mortgagor No. 1 in respect of the units specified in Annexure | TOGETHER WITH all build-
ings, consiructions and structures thereon not imited o the unsold units and structures! construc-

orto standing or
attached or shall at any time hereafter during the continuance of the security hereby constituted
be erected and standing or attached to the aforesaid lands and premises or any part thereof and
al fumiture, fitures, fitings and all trees, fences, hedges, ditches, ways, sewerages, drains,
waters, water courses, liberties, privileges, easements and appurtenances whatsoever to the
aforesaid lands or any part thereof belonging to or in anywise appertaining or usually held, occu-
pied, enjoyed therewith orreputed to belong or be appurtenant whether thereto or any part there-
of whether presently in existence or inthe future belonging fo o in any way appurtenant thereto
AND ALL the present and future FS| (floor space index) available to said Project Land 1 or grant-
ed by authorly including the transferable development rights (TDR) whether presently in exis-
tence or in the future belonging to or usually held, occupied or enjoyed therewith or expected to
belong or be appurtenant thereto; AND ALL the estate, right, title, interest, property claim and
demands whatsoever of the Mortgagor No. 1 into and upon the same which description shall
include all properties of the above description whether presently in existence, constructed or
acquired hereinatter and al righ, ttle and interest of the Mortgagor No. 1 in respect of the
flats/units described in Annexure:
3. All right, title, interest, benefits, entitiements (both present and future) of whatsoever nature
coming to the share of Mortgagor No. 1 in terms of the Joint Development Agreement dated
November 10, 2008 bearing regisiration no. 2052 of 2008-09 executed by and between
Mortgagor No. 2 and the Mortgagor No. 1, in respect of (i) allthat piece and parcel of land admea-
suring 1 acre 33 guntas bearing survey no. 153/1 (Old Survey No. 153) having municipal khata
no. 1291121 situated at Kattigenahli Vilage, Jala Hobli, Bangalore North Taluk, forming a part of
the Project Land 1 (i) and aligh il interest of the Mortgagor No. i respect ofthe units spec-
ified in Annexure | hereto; TOGETHER WITH all buildings, constructions and structures thereon
not limited to the unsold units and structures constructions of every description which are erect-
edlconsiructed or o be erectedconsiructed, standing o attached or shall at any ime hereatter
during the continuance of the security hereby constituted be erected and standing or attached to
the aforesaid lands and premises o any part thereof and all furiture, fixtures, fitings and all
trees, fences, hedges, dilches, ways, sewerages, drains, waters, water courses, iberlies, privi-
leges, easements and appurtenances whatsoever to the aforesaid lands or any part thereof
belonging to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed

(Trustee of Arcil-Trust-2025- 007)

DESCRIPTION OF SECURED ASSETS

1STB,CROSS MAIN ROAD, PROPERTY NO 33A, MUNCIPALNO 33/1, ASSTNO

109, PID NO 38-15-33/1, WARD NO 38, KALYAN NAGAR, BENGALURU,
KARNATAKA-560020.

Sdi-

Authorised Officer

AssetReconstruction Company (India) Limited

Date :15.05.2025
Place: BENGALURU

12|(@ Contact No. of e-Procurement Officer

(b) E-mail of e- Procurement Officer
Help line No. of e-Procurement

L Ccell

Note:- Estimated Cost may Decrease or Increase

> Work will be awarded to those bidders {specially MNRE approved
channel partners/MNRE approved manufacturers/ MNRE appmvcd PV
system registered Company/Firm,
Corporation in India (including MSME of Jharkhand) of at least one of
the ‘major sub_system namely pumps or PV System electronics

294
cemidgarh- cemr_jhr@nic.in

0651-2214784

[13

to National/ any other agencies
having experience of installation and commissioning of such solar
powered irrigation schemes}. Empanelled Indigenous Manufacturers
of 10 HP pumps (AC Surface water Pumps) in the department with all

35 ARM Branch- I, 2nd Floor, Circle Office, Spencer
sank A\ Towers, No.8, 1 G Road, Bengaluru-560001,
Telephone numhers ﬂﬂll 25310099 080-25310181,
e-mail - ch6298@canarabank.com
DEMAND NOTICE [SECTION 13(2)]

‘0 BORROWER/ GUARANTOR/MORTGAGOR
Ref:6298/SARFAESIARM 586/2025.26 Date: 17.05.2025
BORROWERIS: 1) M/S Cosmozone Clothing Private Limited, No 8/1, Gandhi Layout

Agrahara, Dasarahall, Magadi Roaf, Bengaluru - 56007

GURANTORS: 1) Sri Ragavendra N, S/o Nanjunda K, No 227 15" cross, 2" Phase

22715"cross, 2‘ Phase Mahalakshmipuram, Bengaluru 560086

Dear Sir,

Sub Nollce Issued under Section 13(2) of the Securitisation & Reconstruction of
,2002.

4. Al ight, tlle, interest, benefs, enttlements (both present and future) of whatsoever nature
including development rights of Mortgagor No. 1 in respect of (i all tat piece and parcel of and
admeasuring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal khata no.
1291121 siluated at Kattigenali Vilage, Jaia Hobli, Bangalore North Taluk, forming a part of the
Project Land 1, (i) al s right, il interest, benefit, entitlements (ooth present and future) of
whatsoever nature in respect of the buildings / sructures constructed! being consiructed to be:
constructed on such portion of land admeasuring 1 acre; in terms of the Joint Development
Agreement dated November 10, 2008 bearing registration no. 2056 of 2008-09 executed by and
between Mortgagor No. 3, Mortgagor No. 4, Mortgagor No. 5, Mortgagor No. 6 and the Mortgagor
No. 1, (iii) and all right title interest of the Mor jor No. 1 in respect of the units specified in
Annexure | hereto; TOGETHER WITH all buildings, constructons and structures thereon not lim-
ited to the unsold units and structures! constructions of every description which are erected/con-
structed or fo be erected/constructed, standing or atiached or shl at any time hereafter during
the confinuance of the securty hereby constiuted be erected and standing or attached to the
aforesaid lands and premises or any part thereof and all furniture, fixtures, fitings and all trees,
fences, hedges, ditches, ways, sewerages, drains, waters, water courses, ibertes, privieges,
easements and appurtenances whatsoever to the aforesaid lands or any part thereof belonging
{001 n anywise appertaining orusually held, occupid, En]oyed therewith or reputed to belong or

hether thereto or any part in the future
be\angmg 001 any vy apputenr hereto AND ALL to present and futre FS1 foor space
index) available o said Project Land 1 or granted by authorty including the transferable develop-
ment rights (TDR) whether presently in existence or in the future belonging to or usually held,
occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND AL the
estate, right, fite, interest, property claim and demands whatsoever of the Mortgagor No. 1 into
and upon

The underslgned bemg the Authorized Offcer of Canara Bank ARM I| branch hereinater
referred to-as ‘the secured creditor’). appointed under the Securitisation and
Reconsructon of Financial Assets and Enforcement of Security Interest Act, 2002,
(hereinafter

Trath Cosmazone Clating PraleLimted (reainafsrefred toas e Boroner)

ility

into the security zgreemem/s in favour of the secured creditor. While 3vamng the said
financial assistance, you have expressly undertaken {0 repay the loan amount’s in

1Thhat S Ragavendra N o Narunda K and St Shysivee K R Wio Ragavendra
ereinate as
Toneys and discharge all obigations and labiies owing of Incure o the secured
teior by thoBoraerorcrdi eies(Fund based Non Fund Based) upto e mit
of Rs.9,68,34,553.13 - (Rupees Nine Crores Sixty Eight Lakhs Thirty Four thousand
Five Hundred And Fifty Three and Paise Thirteen Only) as on 17.05.2025 with
interest thereon.
You Sri Ragavendra N Slo Nanjunda K and Smt Shylashree K R Wio Ragavendra N
have also entered in to agreements against the secured assets which are detailed in
Schedule B hereunder.
However, from 29.02.2020 the operation and conduct of the said financial assistance |
credit facilfies have become irreguiar. The books of account maintained by the secured
assets shows that the liabilty of the Borrower towards the secured creditor as on
17.05.2025 amounts to Rs. 9,68,34,553.13 - (Rupees Nine Crores Sixty Eight Lakhs
Thi r? Four thousand Five Hundred And Fifty Three and Paise Thirteen Only) as on
17.05.2025 + futhr Intrest and charges thereon, e dtals o richtogetrer wih
future inerest rate are stated in Schedule C hereunder. It is further stated that the

presently in existence, constructed or acquired hereinafter; and all right, tile and interest of the
Mortgagor No. 1 in respect ofthe flatsfunits described in Annexure |

5. Al ight,tille, interest, benefs, enitlements (both present and future) of whatsoever nature
coming to the share of the Mortgagor No. 1 in terms of the Joint Development Agreement dated
November 10, 2008 bearing regisiraion no. 2056 of 2008-09 executed by and between
Mortgagor No. 3 and the Mortgagor No. 1, () in respect of al that pece and parcel of land admea-
suring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal Khata no. 129/121
situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a part of the Project
Land 1, (i)) and all right title interest of the Mortgagor No. 1 in respect of the units specified in
Annexure | hereto; TOGETHER WITH allbuildings, constructons and structures thereon not im-
ited to the unsold units and structures/ constructions of every description which re erectedicon-
structed or to be erected/constructed, standing or attached or shall at any time hereafter during
the continuance of the security hereby constituted be erected and standing or attached to the
aforesaid lands and premises or any part thereof and al fumiture, fxtures, fitings and all rees,
fences, hedges, ditches, ways, sewerages, drains, waters, water courses, libertes, privieges,
easements and appurtenances whatsoever (o the aforesaid lands or any part thereof belonging
to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed to belong o
be appurtenant whether thereto or any part thereof whether presently in existence or in the future
belonging to or in any way appurtenant thereto AND AL the present and future FS (foor space
index) available to said Project Land 1 or granted by authority including the transferable develop-
ment rights (TDR) whether presently in existence or in the future belonging to or usually held,
occupied o enjoyed therewith or expected to belong or be appurtenant thereto; AND AL the
estate,righ, title, interest, property claim and demands whatsoever of the Mortgagor No. 3 into

aving aied o keep p it temsof the above sad agreemert

i redit
faciyles having come toa standstl and as a consequence of he defaul commited
repayment of principal debt/ instalment and interest thereon, the secured creditor was
consirained to classify the debt as Non-Performing Asset (NPA) as on 29.02.2020 in
accordance with the directives/ guidelines relating fo asset classifcation issued by the
Reserve Bank of India.

The seured reo rough tis ot brings toyouratnton that the Borvir s
failed and neglected to repay the said dues/ outstanding liabilties and hence hereby
demand youunder Socton 1312) f i Act by ssuing s nolcoto dishargo i fl e

for off-grid stand alone SPV water pumping systems can
also take part in the bid for exccuting the whole work of the bid.
However those bidders who have not yet registered in Water Resources
Department can also submit their bid provided they will have to get
themselves registered in Water Resources Department within two
months from the date ofallotment of work.
Only e-Tender will be accepted.
Further details can be scen on ebsite http:/s Jhurkhandlcndcrs gov.in
utive Engineer,

Minor Irrigation Division, Garhwa

igation(25-26):D

PR.NO.353001 Minor

EDELWEISS ASSET RECONSTRUCTION CO. LTD. @ E dle | We| S

CIN - U67100MH2007PLC174759
Edelweiss House, Off C.S.T Road, Kalina, Mumbai - 400 098.

APPENDIX IV
[See rule 8(1)] POSSESSION NOTICE
Whereas, The authorized oficer Edelweiss Asset Reconstruction Company Limited (Acting
inits capacity as Trustee of EARC Trust SC - 401) under the Securisation and Reconsiruction
of Financial Assets and Enforcement of Securiy Interest Act, 2002 (54 of 2002) and in exercise:
of powers conferred under section 13(12) read with Rule 3 of the Securiy Interest (Enforcemen)
Rules, 2002, issued demand notice dated October 04, 2024 calling upon the Borrower
Krishna Enterprises (Housing and Infrastructures) India Private Limited (Borrower and
Mortgagor No. 1), Mr. R. Sunilkumar (Personal Guarantor), Mr. Ravi Anilkumar (Personal
Guarantor), Mr. M. Manickkam (Mortgagor No. 2), Mr. Prakash Gangawani (Mortgagor No.
3), Mrs. Meena P (Mortgagor No. 4), Mr. Baiaj Deepak (Mortgagor No. 5) & Mrs. D. Dimple
(Mortgagor No. 6) to pay the amount mentioned in the said notice being a sum of Rs.
87,36,68,496I- (Rupees Eighty-Seven Crore Thirty-Six Lakhs Sixty-Eight Thousand Four
Hundred and Ninety-Six only) as on September 30, 2024 along with further interests, costs
and expensed thereon within 60 days from the date of receipt of said notic.
The Borrower having faied to repay the amount, notce s hereby given to the Borrower,
Mortgagorls, Guarantoris and the pubic n general that the undersigned hes taken possession of
the secured assets more specifically described herein below in exercise of powers conferred on
Him urdr s secton () of ackn 3 ot Ac s w8 of b Securty it
(Enforcement) Rules, 2002 on 14th day of May, 20:
The borrower, guarantors and mur\gagors in pam:u\ar s hepu  geer s hrey cau-
tioned not to deal with subjectto the charge.
of Edelweiss Asset Roconsnucion Company Lmitd (Aeing i s capacly s Trstoe of
EARC Trust SC- 401) for an amount of Rs. 87,36,68,496/- (Rupees Eighty-Seven Crore
Thirty-Six Lakhs Sixty-Eight Thousand Four Hundred and Ninety-Six only) as on
September 30, 2024 along with further interests, costs and expensed thereon.
The borrowers aftenton is invited to the provisions of sub-section (8) of secton 13 of the Act, in
espect of the time avaiable, to redeem the secured asses.
ES IPTI RED A ECT KRISHNA MYSTIQ (“PROJECT 2")
Al right title interest of Mortgagor No. 1 in respect of all that piece and parcel of land admeasur-
ing 6 acres 3 guntas bearing Survey Nos. 13474 (Old No. 13412) & 13319 (Old No. 133/8) stuat-
ed at Doddathoguru Vilage, Begur Hobil, Bangalore South Taluk; and the Project 2 being con-
structed thereon; save and except the Project 2 Unsold Units which are more particularly
described in Annexure herelo; TOGETHER WITH all buildings, constructions and stuctures

liablfies of the Borrower as stated in Schedule C hereund ithin

0 days from the date ofreceipt of this notice. Furher, s brough (o your notce that
you are also lizble to pay future interest at the rate of mentioned in schedule C together
with al costs, charges, P

erectediconstructed or o be erected/constructed, standing or attached or shall at any time here-
after during the continuance of the security hereby constitted be erected and standing or
attached to the and premises or any part thereof and all fumniture, fixtures, fitings

Pleasg ke ol ofth fac it youfal o tepay 1 th securedcedior e foresaid
sum Rs. 9,68,34, - (Rupees Nine Crores Sixty Eight L Fou
housond E s Hanon A £y Tores and Barse Tnoen Only): on
logeleruilhurthr neret (s satedinschedul C)andncdentl expenses o

ection
Vilxeris ll o any of e ighisdetaed under sub-scclion(4)(a) and (5 of s,

134 In case the Broyer Guarartor fals todischarge =ity n ul witin e period
speclfed 2),th may| toone or more of the
o

and upon
presentl in existence, constructed or acquired hereinafter; and all right, il and interest of the
Mortgagor No. 1 in respect ofthe latsfunits descibed in Annexure |

PART B:- Details of Second Mortgaged Properties:-

(a) Take possession of the secured assets cf me Borrower/Guarantor including the
ightto trans’er by way of for

b) Take over the managemenl o (he business of the Borower including the right to
ransferby way of ale for

The whole of the movable properties of the Mortgagor No. 1
out imitation its movable machinery, equipment, machinery spares, book debls, tools and acces-
sories and other movables, both present and future whether installed or not and whether now
Iying loose, or, in cases or which are now lying or stored in or about or shal hereafter from time
1o time during the continuance of the securiy of these presents be brought into or upon or be
stored or be in or about all the premises, warehouses, stockyards and godowns or those of the

and all rees, fences, hedges, ditches, ways, sewerages, drains, waters, water courses, libertes,
privileges, easements and appurtenances whatsoever to the aforesaid lands or any part thereof
belonging to o in anywise appertaining or usually held, occupied, enjoyed therewih o reputed
1o belong or be appurtenant whether thereto or any part thereof whether presently n existence o
in the future belonging to orin any way appurtenant thereto AND AL the present and future FSI
(foor space index) available to said Project Land 2 or granted by authoriy incucing the ransfer-
able developmentrights (TDR) whether presently in existence or in the future belonging to o ust-
ally held, occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND
ALL the estate, right, e, ineres, property claim and demands whatsoever of the Mortgagor No.
" into and upon the same which descripton shallinlude all properties of the above description
whether presently in existence, constructed or acquired hereinafter and al right, tlle and interest
of the Mortgagor No. 1 in respect of the flats/units described in Annexure.

PART B:- Details of Second Mortgaged Properties:- The whole of the movable properties of the
Mongagov No.1 g o he Pofcs incuding wihout imiaton s moable machiner,eqip-

o

menghﬂutrans'erbywaycﬂna e
only

forthe debt;
Provided further that where the management of whole of the business or part of the
business is severable, the secured creditor shall take over the management of such
business of the borrower which is relatable to the security for the debt and under other

Mortgagor No. s agents, affates, associates
be or be held by any party to the order or disposition of the Mortgagor No. " ot n the course of
transit or delivery, howsoever and wheresoever in the possession of the Mortgagor No. 1 with all
benefit, rights and incidentals attached thereto which are now or shall be at any time be owned
by the Mortgagor No. 1 whether present or future.
RT C:- Details of Third Mortgaged Properties:-

Allthe right, e, interest, benefits, ciaims and demands whatsoever of the Mortgagors (a) n the
Projects Documents, as may be amended, varied or supplemented from ime to time, both pres-
ent and future; (b) ll the rights, title,interest, benefits, claims and demands whatsoever of the
Mortgagors in the approvalsipermissions relating t the Projects, as the case may be, both pres-
ent and future; (c) all the right, title, interest, benefits, claims and demands whatsoever of the
Mortgagors in any lettr of credi, quarantee, performance bond provided by any pary to the

both present and fut d (d) allthe rights, ttle, inter-
est, benefis, laims and demands whatsoever of the Mortgagors in, o under and/or in respect of
the insurance policies both present and future and all rights, claims and benefits to all monies
receivable thereunder and all other claims thereunder which description shall include all proper-
ties of the above description whether presently in existence or acquired hereafter, both present
and future.

ART - D:- Details of the Fourth Mortgaged Properties:
(i) All the Recelvables, receivables arising out of the Projects/Mortgaged Properties and all right,
tile, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, to and in
respect of al present and future receivables, commissions, revenues, claims and chooses-n-
action of whatsoever nature and howsoever and wherever arising due to or owing to or become
due or owing 1, or acquired by the Mortgagor No. 1, Intellectual Property Rights, goodwil, and
al rights, e, nterest, benefls, claims and demands whatsoever of the Morigagor No. 1 in, to
or in respect of all amounts owing to, and received andlor receivable by, the Mortgagor No. 1,
including book debts and receivables, both present and future, including but not limited to the
Mortgagor No. 1's uncalled capital, which description shall include all propertes of the above
description whether presentiy in exstence or acquired hereafer.

(i) No lien specific purpose account in the name and style of *rishna Enterprises (Housing &
Infrastructures) India Private Limited Escrow Account” or "Master Escrow Account” bearing No.
0090350005299 opened in the name of the Mortgagor No. 1 with HDFC Bank at ts branch at
Kasturba Road, Bangalore for depositof ll the amounts and all the moneys lying in the Master
Escrow Account from time 1o time;

(i) No fien specific purpose account in the name and style of *Krishna Enterprises (Housing &
Infrastructures) India Private Limited Shelton Escrow Account” or *Project 1 Escrow Account”
bearing No. 0009035005307 opened in the name of the Mortgagor No. 1 with HDFC Bank at its
branch at Kasturba Road, Bangalore for depositofall the amounts and all the moneys lying in the:
Project 1 Escrow Account from time to time;

aidAct,
Yourattention s nvited to provisions of sub-section (8)of Section 13 of the Act, n respect
oftime available, to redeem the secured assels.

on notice that
not transfer by way of sale, lease or haraieeina S actrod avoets aotalid
Schedule B hereunder without obtaining written consent of the secured creditor. It
is further brought to your notice that any contravention of this statutory injunction/
restraint, as provided under the said Act,is an offence and i for any reason, the secured
asses are sold or eased out n the ordinary course of business, the sale proceeds or

 shallbe deposited with In

torender

properaccountsof such eaizaton/incorme

This notice of D shall not as waiver of any
other rights or remedies which the secured reditor may have ncucing furher demands
forthe sums found due and payable

This wiout rejciceto any olher Fghi avaiabl o the secured creor under the Act
andlorany otherlawin force.

Non-complanc,futhr needf acionwil b resared o, o O vou T oo o
and consequen

Thanking you
Yours faithully,

AUTHORIZED OFFICER

SCHEDULE -A
[Details of the credit faciltyfes availed by the Borrower]
Date of "
Nature of Loan/ Sanctioned

‘5| No|  LoanNo ‘ Natur sanction | aanetoned

. book debis, tools and e movables, both present

ntledo v wrtrer g loose, o, in cases or which are now lying or
stored n or about o shal
presents be brought into or upen or be stored or be in or about all the premises, warehuuses
stockyards and godowns or those of the Mortgagor No. 1's agents, afiiates, associates of repre-
sentatives or wherever else the same may be or be held by any party o the order or disposton of
the Mortgagor No. 1 orin the course of ransitor delivery, howsoever and wheresoever in the pos-
session of the Mortgagor No. 1 with all benefits, rights and incidentals attached thereto which are
row sl oy e cueed by e Morgoger s whsmev frssntor

PART C:- Details of Third Mortgaged Pro

Allthe righ,tte, inteest, benefis, ciaims and demands noowr o he Mortgagors () i the
Projects Documents, as may be amended, varied or supplemented from time to time, both present
and fulure; (b) al the rights, e, iterest, benefis, ciaims and demands whatsoever of the
Morigagors inthe approvalsipermissions relaing o the Projects, as the case may be, both present
and future; (c) all the right, tile, interest, benefis, claims and demands whatsoever of the
Mortgagors in any letter of credit, guarantee, performance bond provided by any to the
Projects Documents, as the case may be, both present and fuure; and (d) all he rghts, e, nter-
est,benefts, claims and demands whatsoever of the Morigagors in, o under andior in respect of

able thereunder and all other ciaims thereunder which description shallinclude all propertes of the:
above description whemer presenﬂy in existence or acquired hereafter, nmn sresentand ure
tails of the Fourth Mortgaged Proper

(i) All the: Recewab\es‘ reoewames arising out of the Prolecls/Mnrtgaged Properties and al igh,
tile, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, 1o and in
respect of al present and future receivables, commissions, revenues, claims and chooses-in-
action of whatsoever nature and howsoever and wherever arising due {o or owing to or become
due or owing 1o, or acquired by the Mortgagor No. 1, Intellectual Property Righs, goodwil, and
al right, e, interest, benefils, claims and demands whatsoever of the Mortgagor No. 1 in, to
or in respect of all amounts owing to, and received andlor receivable by, the Mortgagor No. 1,
including book debts and receivables, both present and future, including but not limited to the
Mortgagor No. 1's uncaled capital, which description shall include all propertes of the above
description whether presentiy in existence or acquired hereafer.

() Nofen specfc puposo scoun i e name and s ofrstna Erlarpries 1chsmg &
i Private Limited Escrow Account” or “Master Escrow Account” bearing No.

[ 1 17321001031 | wsme-opioce | 24122018 | 3750000000

SCHEDULE -B
[Detail of security assets]

C00B0350004299 apenod i thenamo o o orgagor No. 1 wih HDRC Bank a s baneh o
Kasturba Road, Bangalore for depositof llthe amounts and al the moneys lying n the Master
Escrow Account from time to time;

(i) No lien specifc purpose accoun in the name and style of *Krishna Enterprises (Housing &

Name of the

Sl
No| NATURE title holder

1 Industrilly converted land measuring 4 acres 10 Guntas at SY No|Smt Shylashree]
49 Buruganahalii village, Kasaba Hobll, Koratagere Taluk, Tumkur|
District Bounded on the East by Road (Bandi Road), West by Road
(Vaddagere State High Way 160)& Property of Venkatappa North

to belong or be appurtenant whether thereto or any part thereof whether presently
in the future belonging to or in any way appurtenant theeto AND AL the present and future FSI
oorspace ndex)avalabo o sad Prject Lo { o granid by au(hcmy including the vans«ev

(TDR) whether pr -
Sl b occuiod ot eioyed erowihor expectd o boiong o b copuionat hret: AND
ALL the estate, ight, e, inteest, property claim and demands whatsoever of the Mortgagor No.
2into and upon the same which description shall include all propertes of the above description
whether presently in existence, constructed or acquired hereinafter; and all right, tfle and interest
of the Mortgagor No. 1 in respect ofthe flatslunils described in Annexure |.

Annexure | - Unsold Units in Project Krishna Shelton (Project 1)
TowerlUnit | _Saleable Area (sq. ft] FowerlUni aleable Area (59, ft]
106 | 2079 AB04 407
776 AT02 407
407 A907 767
407 Total
Date: May 14, 2025 Sd- Authorised Officer,

Place: Bengaluru For Edelweiss Asset Reconstruction Company Limited

(Acting in ts capacity as trustee of EARC Trust SC-401)

perty

HEDULE - C
[Details of liability as on date 16.05.2025)

Principal [Interestand _[Total Liably

i‘ LoanNo | Nature of Loan| g on date |other charges| as on date | Ral®

o 17052025 [asondate | 17.05.2025 |, o
17.05.2025

1 MISME-ODIOCC [#,08,60,680.58]5,59,73,872.55] 9.68,34,653.13  11.40%

India Private Limited Mystiq Escrow Account”or “Project 2 Escrow Account” bear-
ing No. 0090350005314 opened in the name of the Morigagor No. 1 with HDFC Bank at its
branch at Kasturba Road, Bangalore for deposit of all the amounts and allthe moneys lying n the:
Project 2 Escrow Account from time to time;

Annexure
[UnitNo | Saleable area (Sq 1] [_UnitNo aleable area (Sq f]

02 375 |_M-106 ,100
=107 100

[M-305 100

[CM-406 100

[M-Gog 100

[(T3-603 375

Total 5950

Date: May 14, 2025
Place: Bengaluru

Sd- Authorised Officer
For Edelweiss Asset Reconstruction Company Limited
(Acting in its capacity as trustee of EARC Trust SC-401)
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